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under consideration.

(e) 98.
(d) SO.

Kolea far* Promotloa* la the Armed 
Forces

1540. Shri U. C. Patnaik: WiU the 
Minister of Defence be pleased to 
state: •

(a) whether rules for promotion of 
officers to higher ranks in the armed 
forces have been finalised; and

(b) if so, whether a copy of the 
rules will be laid on the Table?

The Deputy Minister of Defence 
(Sardar Majlthia): (a) and (b). Cer
tain liberalisation in the rules govern
ing promotion to the rank of Lt. CoL 
in the Army and equivalent rank in 
the Navy and the Air Force has been 
recently approved by Government and 
the revised rules in respect of the 
Army and the Air Force have already 
been finalised and issued. Copies of 
these rules are laid on the Table. 
[See Appendix IV, annexure No. 22], 
The details of the revised rules in 
respect of the Navy are, however, 
under examination and expected to 
be finalised shortly. Copies of these 
rules will also be laid on the Table 
of the House as soon as they are 
issued.

Remanded Income-tax Cases

1541. Shri Rajeshwar Patel: WiU
the Minister of Finance be pleased to 
state:

(a) in how manys cases the Appel* 
late Assistant Commissioners have 
recommended the cases to the Income, 
tax Officers for fresh assessment or 
report during 1958-56 and 1957-58;

(b) the time generally taken by the 
Income-tax Officers in submitting 
*uch reports or making fresh assess* 
toenta; and
, (e) hew many of recommended 
Appeals are pending tor mom than 3

years awalttaf XaMurtax OAsarti 
report or fnafe asMismsnt?

The Mtahtot al Finance (A ct 
Manx# Deni): (a) to (e). Xnfonua- 
tien is being collected and will b» 
laid on the Table of the House »  
early as possible.
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Village Schools in Dadd 
1514. Shri Daaaratha Deb: WiU th» 

Minister of Education be pleaaed to 
state:

(a) whether it is a fact that teachers 
are unwilling to be posted to vlllaf* 
schools in Delhi;

(b) if so, the reasons therefor; and:
(c) action taken in the matter?
The Minister of UncaHaa (Bar*

K. L. ShrtmaX): (a) No, «r .
(b) and (cj. Do not arise.




